‘THE INDIAN RAILWAYS (AMENDMENT) ACT, 1961
No. 7. 0F 1962 :

[30th March, 1962}

An Act further to arend the Indian Railways Act, 1890.
Bk it enacted by Par]vament in the Thirteenth Year of the Republic

of India as follows:=

1. This Act may be called the Indian Rallways (Amendment) Act, Short title,
1962

9 of 1890, -2 In section 82A of the Indian Railways Act, 1890 (hereinafter Amendmest
' - referred to as the prmmpal Act), in sub-section (2), for the words ggx °f’°°"°"
“ten thousand rupees”, the, words “twenty thousand rupées” shall

be substituted. ‘ ' :

3. For section 82H of the principal Act, the followmg section shall s“b‘“‘““!’ﬂ

be substituted, namely:— scczlxls: for
- : section 82H.
“82H. (1) The right of any person o claim compensation s‘“’g‘fﬂ s to

urta€r section 82A shall not.affect the right of any such person to righus.
. recover compensation payable under, the Workmen’s Compensa-

8 of 1923, tion Act, 1923 or any other law for the time-being in force; but

no person shall be entitled to clajm compensation more than once
in respect of the same accident.

(2) Nothing in suh-section (I) shall affect the right of any
person. to claim compensation payable under any contract or ~
scheme providing for payment of compensation for death or per-
sonal injury or for damaae to property or any sum payable under
any policy of insurance. :

4. In section 126 of the principal Act, for the words “with trans- Ameﬂdmem
portation for life or with imprisonment for a term which may extend jg S sction
to ten years”, the following shall be substituted, namely:—

“with imprisonment for life or with rigorous imprisonment
for a term which may extend to ten years:
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Providzd that in the absence of spétial and adequate reasons
to the contrary to be mentioned in the judgment of the court,

where a person is punished with. r1gorous 1mpr1sonment
-such rigorous imprisonment shall,—

(a) in the case of a first conviction, be not less than
three years, or

. - (b) in the case of a subsequent conviction, be not less
; than seven years.”.

Amendment 5, In section 127 of the principal-Aet, for the words “transportation
‘fg.,se““o“; for life”, the words “imprisonment for life” shall be substituted.
Afmenc}men_t 6. In section 128 of the principal Act, for the words “with im-‘
of section

128, ‘prisonment for a term which may extend to two years”, the follow-
ing shall be substituted, namely: —

B . “with imprisonment for a term which may extend to ﬁve.
| 'vears‘ :

Prov1ded that in the absence of special and adequate reasons

: _ ‘to the contrary to be mentioned in the Judgment of the court,
: - such imprisonment shall,—

(a) in the case of a ﬁrst conviction, be not less: than six
months, or : {

(b) in the case of a subsequ snt conv1ct10n be rgw less
-$han two years ‘ -



